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1.EGISLATIVE ASSEMlJLY. 
Tue8day, 16th February, 1937. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN: 

Mr. Frank D·SolUa. M.L.A., (Government of India: Nomin .. ted 
Official). 

QUESTIONS AND ANSWERS. 

PETITIf'N R'EOARDING CONFIRCATION OF A HINDI SJNDHI MUSAFERKHANA. OF 
StNDRI EJlY,':RANT8. 

BOO. .Jrr .•. .A.sa! .All: (a) Is it a fact t,hat one Mahmud Harnn 
Abro sent to His Excellency the Governor General 8 pet.ition, dated 
the 14th March. 19135, 'inviting t.Ile attention of the Government of India 
to the confiscation of a Hindi Sindhi MU8a/eTkhaft6 of Sindhi emigrant., 
which npplication was !'eferrred to the Foreign Secreta.ry? 

(h) What steps has the Foreign Secretary t.lI.loon to ascertain the true 
farts of the case, und to redreBS tIle complaint of Sindhi Hindus in t.hi. 
respect, ? 

. Sir .&ulmIJ Ml&calfit! (a) Yes. 
(b) The Government have been in constant, communiclltion with Hill 

Brit,annie Majesty's Consul. Dnml\SCus, on the subject of the Hindi Sindhi 
Musuferkhana. The enquiries made show that the Sindhi Zawiya W8S 

privately founded by certain piou. pilgrims who are believed to have been 
Sindhis. The French Syrian Government's Awkaf Department is now 
rpeponsible for the administration of the Zawiya Bnd the Wo;q'f hful nevel' 
been entrust.ed t.o the British Consulate at nny t.ime. The British Consul 
has however spontaneously interested himself in its welfare and has inter-
vened, not wit,hout success, with the French authorities and the Syrian 
Government to improve the IItB'te of the Zawiya as far as possible. The 
last, communication received from him states that during the peat ye8l' 
not (\ single Sindhi pilgrim is registerpd as having visited Damascus. 
In ",iew of the apparent cessation of visits by Sindhi pilgrims no turther 
:action seems necessary at present. 

TrcgJL"l'L)tS8 A .. ~ oif A~ RAlt:W.l\l'B. 

400. ·SUdar llant SiDgh (011. bebalf of Mr. AmareDClra Natah Gutto-
pnrlhyaiVn): Will Government be pleased to ~  the ~  nUlllber of ,. 
"Ticketless" travellers on different State Railways, and ,.8e IMdabw df . 
tho!;e convicted. and the punishments ~  .by ~ m8£istlate. 
in the IIhBpe of itnell and ~ from Is. Apnl, ~  to ~ . . 
~ . .' ... 

( 7Sg ) .l 
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The Honourable Sir ~ Zafra11&h Khan: I have called for 
particulars .for 1936 . similar ·to ~ ~ given for ~ years in my reply 
to Quzi Muhammad Ahmad Ka7.ml'S ~ .  question No. 79 on the 
15th September, 1936, and will lay a reply on the table when it has been 
received. 

IlIIPBOVBIlENT8IU.DE DT TRAIN SERVICES ON STATE RAILWAYS. 

401. ·Sardar SID\ Singh (on behalf of Mr. Amarendra Nath Ohatto-
padhyoya): (a) Will Government be pleatred to state the nature of improve-
ments made in train services on State Railways .0.11 over India during 193& 
and up to January, 1937? -

(b) ~~ impl'9vements have been made in the matter of booking and 
delivery arrangements? 

(c) How many canvassers have ,been ~  for attracting traffic to. 
Railways and at what payor rate of commission? 

(d) How many of those oanV88sers are purely Indians, Anglo-Indians. 
and Europeans? 

The Honourable Sir Muhammad. Zafrull&h Khan: (a) to (d). The in-
formation aske4 for is not available at present. _ Tbe. more important-
changes . made in ~  to such matters of administrative detail are· 
generally embodied' in the _ annual reports submitted by Railways to Gov-
ernment.. ~ ~ ~  for ~ year ).936,37 will be8ubmitted by Rail-
ways by about August, 1987. - --

INCOME SlIiCl:BED liY THE RESER\" ATION 01' THIRD AND INTERMEDIATE CLASI!I. 
- SEAT8 ON RAILWAYS . 

. ~. ·Sardar SUlt Singh (on behalf of Mr. Amarendra Nath Chatto-
padhyaya): Will Government state the income secured by Railways by 
the -system of reserved seats in the third and intermediate classes during 
the period April, 1936, to December, 1986? 

fte Honourable Sir Muhammad Zarrullah Khan: I would refer the 
HoDouI-BbleMember to the reply I gave to Babu Bo.ijnath Bajori8's slllJlTed 
question No .. 891 on the 12th February, 1987. 

APPOllfTJIlENT Q)' }.CCOlTN'l'ANTS ON CERTAIN IUJLWAYS ON THB SEPABATIOllf-
: OF AUDIT AND -A . ~ f;!UVIOE8. -

403. ·.aalvl Xahammad, Aha.n: (8) Are Government aware ~  with 
the separation of Audit and Accounts Service, the services of the members . 
of the Subordinate Accounts Service were localised? 

(b) Are Government aware that on IICcount of this localisation, when', 
the posts of accountantaon the East Indian and. the Great Indian Penin-
sula Railways were ~  tilled up with, tq.e .unqualjfieA h.nds ~  exempting 
them --from -exiaininMion,· hundreds. of qualified hands - 'on the North 
Western :&11w81.' ~  m' the Railway Clearing Accounts Oftice were working 
in ~.~  . . " -

~ ~ ~~ ~~ ~ ~ clerk. ;were kaD8MNcl,from ODe: railway _to, 
soother to get accountants poata? 
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(d) If the reply to part (c) above be in the affinnative, will Government. 
please state what safeguards they have provided to avoid supersessions in 
case of such trai:lIders? 

Sir ll.&ghaTlDdra ll.&u: (a) Yes. 
(b) ~  on the East Indian and Great Indian Peninsula 

Railways, were made on local cadres from amongst the eligible men; and 
no exemptions were given merely to complete the.cadres. 

(c) No .. 
(d) Does not arise. 

MUSLIM EMPLOYEE. 0 .. THE DRAWlNO ~  0 .. THB Op'nCE OF THE 
DIVISIONAL SUPERINTENDENT, NORTH 'WESTERN RATJ,WAY, DELJU. 

404. -"'ulvi Muhammad Ahsan: Will Government please state: 
(i) the number of Drawing Branch emplo;veea of the office of the 

Dinsional Superintendent. North Western Railway, .Delhi, 
who got promotion to higher grade during the period the· 
present H;ead Dl'aughtsman has been there ; 

(ii) the number of the· Drawing Branch Muslim employees of that 
office who were declared unfit for further promotion during 
his period; and 

(iii) the number of Muslim employees of the Drawing Branch.of' that 
office who were declared unfit for further promotion before his 
appointment as Head Draughtsman? 

The BODourable Sir Muhammad Zafrullah Khan: (i) Two (both 
Muslims). 

(ii) Three Tracers, grade I, were declared unfit by their Executive 
Officers. 

(iii) No information is available. 

POSTIl'fU OF UNQUALIfiED ASSISTANT STATION MASTERS AT St'JlZJMANDf ~.  
DELHI RAILWAY STATIONS. 

405. -Maulvi Muhammad .Ahsan: (a) Are Government aware that 
Messrs. Charan Singh and Sen, unqualified hands, lIl"e working as assistant 
station masters at Subzimandi and Delhi stations, respectively? 

(b) A ~ Government aware that Mr. Paul, a most junior man, is officiat-
ing as u. station mnater at Delhi main station. 

(c) Are Government aware tha.t there are Agent's' orderli to the 'effect 
ihat unqualified hands should not be posted as aS5istant station 1ll8sters 
at important stations like Subzimandi Jlnd Delhi? 

(d) If the reply to parts (a) and (b) above be in the affirmative; will 
Government please state if qualified hands are not available hi, Delhi 
Dtvisioll? : :' 

(e) If the reply to part (d) above be in the aftirmatiV'e, wiUGovei'n-tn'eht 
~  ~~ ~  banda lIN 'Dot transferred from other 'Di'fiaions 

to th18 DIVl81OD? ' " ,.,'; ~ \ 
.1 
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(f) If the reply to part (d) above be in the negative, will GO'V6rnr1lent 
please state the special reasons for postiAg uaqya!iW b&nd&, .ntl &0 the 
reasons for gi,;ng such concessions to non-Muslims oilly, while even quah" 
fled M nslims are harassed in this Division? 

The HODourable Sir Muhammad Zafrullah lthan:(a) Mcssrs. Shiv-
eR·sran Singh (not Ch'arnn Singh) ~  David Sen (not Sen) are working as 
A~  Station Masters fit. Suhzimondi and Delhi stations, respectivcly, 
ann bot.h of them are rpwlifip{l in the (ll1t.ies of an Assist.ant Station Mast,er. 

(h) Mr. Palll offieiat.eo as Rtation ~  Delhi Main, for a r,hort time 
as he is qllalified in St.ation MaRter'R duties, whereas those 01 ~ seniors 
fwailnble ot. tIl{' time were nnt. 80 qualific-d. 

(c) rnqualified men cannot be emJ'\-o;I'ed (IS A!lSist8TIt 8tati'()n Mtu;tert; 
at an:v station. 

(d). (e) and (f). ln "iew of the replies to parts (a), (b) aDd (e) above, 
1hl'se do not arille. 

RE-ORUANISATION OF THE CE:!iiTThAL PVBLlC WOn1l:s l)BPAltTMENT. 

40ft ·Dr. . ~ .A11mt1.d: (a) Are Government contemplating to re-
organise tIlE' Puhlic Works Depart.ment now undet the Government of India? 

(h) Are t.hey contemplating to appoint, :\ Chief Engineer under the' Chief 
Commi!;Rioner of Delhi, who will aho be the Secretary of the Public Works 
DppRrtmE'nt? • 

{(.) WhAt is the reAson for thl' transfer. of responsibility from Govern-
mE'llt of In(lin to the Chief Commir:<sioner of Dl'lhi? 

(d, \\"ill the new Rrrnngt'lTJ('nt he more economical? 

The ltonourable -all frank :Soyce: (a) Rnd (e). One of t.he Supenn-
t('naing Enginl'l'rf' of thp Ct'niral Puhlic '''orkf' Depnrtment nt, present 
funct.iolls as tht· Hpel't'tA.!'v tn the Chief CommiRRioner, ~  in t,he I'ublic 
,,'orl{R Dt'I'artrnl'llt,. H ~ propof'f'(l to form an independent circle for Delhi 
Provine!' for nil ,,"orkR falling under the administrative control of the Chief 
('olllllliRRinnl'r 1111(1 to 1'111(:(' it uncleI' a SII)l('rinteniling :E:ngineer, reEponsihle 
tn the' Chid COJrJllliRSinnf'r. TIll' nrrangl'TIlPnt is expeetpd to secure morl' 
prompt, and expeditious exeeution of ~  arising Ol1t of Mr. Hume's 
rf'l'Ol't. on tilt, rdief of congestion in Dp.lhi, find of other schelllcf' which 
m'p ~  in hand or projl'ct,ed in Delhi Province. 

(h) ~ . 

(d) ~  hut, the diffen'nee in eo!';t. is iil{cly to be ~ . 

~  ~ . SOLD TO A JAPA:!iiESE 'FIRM RY THR-NORTH WESTERN RAILWAY. 

407. ·Sardar Sut SiDgh: (n) If; it It met that about 8,000 tons of 
serap steel (export scrap) WIrS BOld to ~ Japanese finn b, tihe Norbh West-
eTTl Railway? If 1;0. whIm? 

(h) What, ~ thp rotE' pf'r ton (,0 .... Depot,s on flhe North We!!tern 
Railway? 

(c) Who was t.he officer in eharge of the Karachi Depot who dealt 'Witb 
deliveries of elIport scrap undE'r tfte con't,J'ACt? 

. (d) 18 it a taot that this ~  ~  01\' 'IIMlvt! ~ 'the ~  of 
E'xport scrap and visited Japan? . 
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.. • 0Ja0 .... _ ........ 2IIafrrdlah DQ: (a) 6,085 tons ~ light. 
and hea.vy export scrsr were sold by the North Western ~ .  to & 
Japanese firm, Messrs. Mitsui Bussan Kaisha, Limited, Karachi, in March. 
1933. 

(b) By deducting freight chBTges at condemned railway material rate 
from the price realised, the nltes per ton f.O.T. depot)'! were as follows: 

L ~  Heavy. 

&S. 4. P. 21. 4. •• 

Hogbalpura 6 l' 5 per to,:,- 3 14 /I per ~ . 

Jhelqm 5 13 3 .. 2 13 3 .. .. 
Sha,kurbuti . 4 8 0 

" .. 1 8 0 ., .. 
Re.ewind 7 3 1 , 3 1 t • .. 
Sukkur 14 4: 6 

" 
11 4, 6 .. .. 

(c) Ml'. A. R. Sarin. 

(d) The answer is ill. the ~ . 

Sardar ~  Singh: May I kIlOW if it is a fact that this g£:lntleman 
visited .1 apan and the passage money was paid by the Japanese firm which 
purchased this iron? 

on.. JlODOUl'able Sir Muhammad Zafrullall IClan:The Honourable 
Member had put down that question, hilt it was disallowed by the Honour-
~  the Preaident. 

Sardar Sant Singh: No doubt it has been diRallowed; but rnay I know 
if it is not a supplementary question worth asking, because the sting of 
the whole question is this, that this gentleman visited Japan as the guest 
of this company. May I ask jf the Honourable Member will reply to thL .. 
question? 

Mr. Pre.ldent (The Honourable Sir Abdur Rahirp.): What is the ques-
tion? 

Sardar Sant Singh: The question iR whether the gentlenU\ll who carried 
on this s81e on behalf of the North Western Railway visited ,Japan as a 
guest of the firm which pUl'Ch8sed the iron? 

Ill. Preaidentl (The Honourable Sir Abdur Rahim): That was disallowed. 
The Honourable Member cannl)t put it. 

RMPLOYJ,f.El'i'f OJ! AUSTRALIANS IN hmIA ANn INDJANS Jli .'\U81·J:lAJIA. 

408. ·Sardar Sant Singh: (a) Will Government be pleased to state if 
any Australians are in the services of any of the Provincial Governments 
or "in the ~ of the Go\!ernment of India? If 80, how many? 

(b) Are there any Indians in the &e.rvi.ces of any of the Province!!. ~ 
;\.uat1'8.lia? If: &0. how many? H not. IS It a fact that there are prohlbt-
tioQs for the employment of IndiaDs in Australia? 
(0) Are thePe any Australians practising \n medicine or other professions 

in IndiR? If so, how many? 
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(d) Is it a fact that no.Indian medical man is p8l'tDiitled·topraetiSe in 
.Australia? If so, do Government propose to ask the Government of 

.. Australia to enter into reciprocity- agreement in this matter? 

The Honourable Sir Henry Ora1k: (II) I regret that I have no infonna-
.ilion 011 this point. 

(b) So far as the Government of India are aware, there is no statutory 
bar to the appointment of resident Indians to the civil services in Australia 
hut they have rio information as to the number of Indians so employed. 

(c) Government have no information. 
(d) No. Government understand that Indians who possess medical 

·de"rees rpgistrable in Great Britain are entitled to practise in Australia. 
As "'regards reciprocity, the Medical CounCil of India 'is in negotiation with 
those States of Australia which have medical qualifications of their own. 

Sardar Sant Singh: May I know if it. is !I fact that a Muhammadan 
gentleman, fully qualified medically, asked t.he Government of India to 
let him know if any passport could be issued to go and settle in Australia 
:as a private practit.ioner, to which the Government of India replied by 
lIending him an extract from the immigration lows of Australia telling him 
;that he could not. 

Sir Glrja Shankar Bajp&l.: I do not know whether the Government of 
-'{ndia have any infonnation with regard to this particular individual, but 
-the position in Australia is that no one, who WBB not settled there before 
.1918, may go and settle there for purposes of practice or ~  else. 

Sir Kuhammad Yakub: Are there any similar laws in India ·against 
Australian doctors? 

Sir Glrja Shankar Bajp&l.: I do not know whether there are any laws 
in India as regards Australian doctors as such. 

Sir Muhammad Yakub: Australian doctors or any other foreign doct·ors 
-or from the colonies? 

S,! Glrja Shankar Bajpal: In so -far as practising in India is concerned, 
~ IS. regulated by the Indian Medical Council. So far as entry into 

IndIa IS concerned, my Honourable friend knows that there is a law 
.empowering ~ ~  General in Council to make regulations to pre-
vent the entry mto Indll1' of anyhody they like, but actually no regulations 
have been framed under that Act. ' 

.Kr. Il'. Ghf8luddln: Tn view of the treatment meted out to Indians 
in Australia. Elre Government prepared to make regulations to prevent 

.Australian doctors from entering thili country? 

Sir GIrf& Shankar Bajpai: In so far m; that is concerned. I do not, se!' 
t.hat the Government of AUf'ltralia would have any objeetion to our making 
regulations to restrict the entry into India of Australian or any other kind 
of doctors; but I doubt whether -it will be of any practical' \'aJue, . 88 r 

-am not aware. of ~  Australian Doctor wishing -to . COD;J.e .and settle down 
in Tndia for purposes of practice. i 
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lIr.Mnb,·mad Aahar All: Do Gcmlrntnent'propose to· inftstnr thb'Gov-

-ernrnent of Australia that if such treatment'is meted out to "Indians the 
Government of India will also have to re.ciprocate? ,; 

Sir Glrja Shankar Bajp,i: J have already answered that ~ ~ ~. 

,. 
INCOME-TAX DEDUCTED BY THE RESERVE BANK OIl INDIA FROM '1111: 

DIYIDlilNDS PAm ON ITS SHARES. 

409. *Slr Muhammad Yamin Khan: (a) Are ~ .  ~  tl,te 
fact that Income-tax at the highest rate is deducted by the, Reserve Bank 
from the dividend which it pays on its shares? 

(b) Are Government ~  that the prciced\ll"e to be,' adopted in getting 
'back the sum' 80 deducted causes great hardship to those ~  
whose incomes are not high enough to pay income-tax? 

(c) Are Go .... ernment aware that the Reserve Bank deduoted rupeeB two 
,and a few annas as income-tax out of rupees thirteen' and a few annas, 
which were declared as dividend last time and the poor share· holders liviag 
in villages had to spend more than what had been deducted to gef;it 
hack? 

(d) What remedy do Government propose to remove this hardship? 
(e) Are Government prepared to order the Reserve Bank to pay full 

dividend without deducting income-tax and leave -the asse.sment of tax 
to the Income-tax Officers? ' 

The Honourable Sir .James Gn,gg: (a) Yes, unless ,a certificate has been 
'Obtained under the !lroyiso to sub-section (3) of section 18 of the Indian 
Income-tax Act. 

(b), (c) and (d). The hardship referred to can be avoided by haTing 
.l'eeourse to the blmefit of t.he proviso mentioned in answer to part (a;. 
The Central Board of Revenue has recently prescribed a suitable form of 
.certificate for this purpose. 

(e) No. 

Sir Mubammad Y&lrab: Do Government realise how difficult it is for 
8 poor man living in a village in the interior of the. country to come, "say 
40 miles from his village and present himself before the income-tax officer 
and obtRin n- certificate? Probably he will have to spend Rs. 20 for get-
ting a remission of two or five rupees. Do Government propose to do 
ilnything to relieve this hardship? 

IIr. 5. II. Joshi: The poor man would have no money to buy R shure. 

fte Honourable st\' .Jame. Grigg: That is so: anyhow 'the IJositio'n is 
'Elxactly the same as with Government paper; and I do not see any reRSOn 
to discriminate between Government paper and Reserve Bank shares. I 
am always sceptical about men having to walk 20 miles to get tax exemp-
tions. 

Mr. Muhammad AIhar All: Generally the Indian companies issue eer-
tificates about the levy of income-tax; has the Reserve Bank taken any 
steps to issue such ~  of exemption? 
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'llUI. ~ ..~ •• ~ ~ ~  ~  ~  B.au,k I)I.DW)t isslie, nor 
o",n ~~ oth,er COJllP.,.ny issue, a cerl#ic",te of ~ . . 

IM.PORT DUTY ON PLAIN COTTON FENTS FROM. THE UNI'l'ED KINGDOl\I. 

410. -Babu Baljnath Bajorla: (a) Is it not a fact that the import duty 
on plain cotton piecegoods from the United Kingdom is, 20 per cent. ad 
v4loTsm "hile the import d}lty on plain cotton fents from the United 
Kingdom is 25 per cent. ad valoTem? If 80, why? 

(b) Is it not a fact that the iII;lpol:'t duty on ~  of ~  desopptions. 
e.g., ~ sij.k, pure ~  etc., (rom th.e Unj,ted KipgdOlll i,s ~  lower 
thun thE; respective import duty on piece·goods of t:Q.e Same ~  

(c) Are Government prepared to ~  imI;D.ediate steps to remove the 
aqQm.aly that ~  regardipg the import duty OD pkWn ~  ~ .  H 
not, why not? 

.... KODCNIDble III Muhammad Zafrallah Khan: (a) If by "plain 
cotton piece·goods" the Honourable Member means "piece·goods ot)Ier 
than ~  the position is as sta.ted by him. The rate of import duty on 
such piece· goods from the United Kingdom was reduced from 25 per cent. 
ad valorem to 20 per cent. ad valorem in pursuance of the recommendations 
of the Spilcial Tariff Board. 

~  Thl3 acm.ourl.'ble Met.Qber's ottention is invited. to Items 48, 48 (1), 
48 (4), 4j (5), and 49 (1) of the Import Taciff Schedule in the Indian 
Customs Tariff (Thirteenth Issue), copies of which are in the Library. 

(c) No Sir. Government have considered the matter recently and 
propose to take no action. Enquiries ahow that the lower price of fents 
as compared with the price of sound goods allows the fents to be sold 
more cheaply, even after paying the higher percentage of duty. That the 
tr,* in ~ from the United Kingdom has not heen hampered by the 
difference in ~  is shown by the fact t.hat imports of such goods for the 
period Ap#l to November, 1936·87, rose to 4,408,553 yaJ:ds from 3,825,409 
yards during the same period of the previous year. 

PAYMENT OF ACTUARIAL VALUE IN LIEU OF PENSIONS TO THE STAFF OF THlil 
CURRENCY OFJ'ICES TRANSFEBJU;D TQ TUB RJ9SUVE i4N4- 9l!' INDIA. 

411. ·Ilr. L ~  ~  Will Government. be pleased to state 
whether it is intended tp pay to the pensioDable staff of the Curreqpy 

~  in India, transferred to the Reserve Bank of India, soqw actuarial 
vuluc in lieu of pension? If so, how are the calculations made to get the 
figures of actuarial value, and when will the amount be communicated to 
the stafi? 

~. L .~  I'llovalral: Before I put this questioD, I shoqld like to 
correct Q verbal mistBlf;e. In the last but one line, the word "arnounb" 
,h6ul<l ~  "iijfqr,mat,iop", so ~~ the ~  will read: ' 

"If 80, how are the calculations made to get the figures of actuarial value, and 
when will the information bo communicau.d to the lltaff"! 

The Honourable Sir . ~ Grigg: I thl!opk the ~  ~~  
for bhe ool'l'8ction, but I do not think it mak'!s any matiElrial dijference to. 
the answer 1 am going to give. 
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... I.IIAII ........ : It is only a verbal alteration. 

The Honourable Sir lames Grigg: The answer is: 

The information is being ~  and will be laid ~  the table of the 
House in due cOUlse. 

III ••••• 10lIl1: Why is notice given to Govemment if they are going 
to reply to a simple question like this, after 10 days, that they aile oolleot-
ing information? You will see from the question, Sir. that there is not 
much to collect there? 

The ~  Sir lamlts Glrg.,: That is a Dlatter of judglue.nt . 

•. JlftlidM& (The Honourable Sir Abdur Rahim): The CQair cannot 
pronounce any opinion on that. 

S1r Muhammad Yakub: Mav I put questions' NOR. 412 Rna 413 on; 
behalf of Dr. Ziauddin Ahmad?' 

Mr. President (The Honourahle Sir Ahdur Rahim): Has the HonoUl"-
uble Member got authorisation letter:> 

Sk Xqhammad YaJsub: Not in this particular case; but when Dr. 
ZiRuddin Ahmad had left the station. he gave me general instructions, hut 
not pal·ticularly About these questions. 

Mr. President (The Honourable Sir Abdur Rahim): Ae 11" spt'C'iul CRMe, 
the Chair will allow the Honourable Member to put these questions. 

RESHUFFLING OF PORTJlOUOfl IN (,"£RTAJN GO"!'B}':M!'NT 01" JNDIA 

DEPARTMENTfl. 

412. ·Sir Muhammad Yakub (on behalf of Dr. Ziauddin Abmad): (1\) 
Are G')vernment contemplating to reshuffle the portfolios in the Depart-
ments of Railway and Commerce, and Industries and Labour? 

(h) Are Government contemplating to create a portfolif' of communi-
cations? If so, what branches of administration will come under this 
r·ortfolio'l 

(e) When ",m *e ne", scheme come into operatiOll? 

'1'IIe ~  Sir I'rank Boyce: I have nothing to add to the rer;ly 
which I gave to Mr. Satyamurti's starred question Xu. U11 on the ·11tb 
March, 1936. 

REPRESENTATION REQ,\RDING TRADE WITH A~ . 

4tH. ·Sir .ubPJDlad ~  (on behalf of Dr. Ziauddin Ahmad): <a) 
Did novernmeut receive any repr.esentation from the Federation of Indian 
Chamber of Commerce on the subject of trade with Germany? 

(b; Are Government considering the repre'lentation? 

(e) Whal; st.eps do Government want to take to restore our eXIJort trade 
\'I itll GI'rmany which qas diminishe4 from 26'6 in ~  to 8" q. 
1935-36'! 
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(d) Do' Government contemplate opening. negotiatiionl witli· Germany 
on the basis of clearing house as suggested in the representation? 

The Honourable Sir :Muhammad Zafrullah BhaD: (a) and (b). Yes. 
(c) and (d). I would invite t·he attention of the Honourable Member 

'to the reply given by me t.o Mr. T. S. Avinashilingam Chettiar's starred 
question No. 1400 on the 23rd March, 1936. I am unable at the moment 
.to add anything to what wus stated in that reply. 

STUDENTS ADMITTED IS' THE I.ADY HARDINOE MEDICAL f'oLt.EGF. 

414. -Jlr. Jluhammad Albar All: (a.,). . How many studenta were 
admitted in the Lady Hardinge Medical' College this year? 

(1)) How many of them were Muslims, and how many were Hindus, 
'Sikhs and Christians? 

(c) How many Muslim and Sikh candidates ~  for admission, and 
'why were all applicatif>ns rejected? 

Sir Glrja Shankar Bajpal: (a) 26 students were admitted for the 1936-
:37 Session. 

(b) 19 Hindus, 2 Muslims, 2 Sikhs and 3 Anglo-Indians and Indian 
·Christians. 

(c) A statement is laid on the table, from which it wiIi be seen that all 
applications were not rejected. 

Statement. 

The factI about admillion of .tudents into the Medical and preliminary Inter-
mediate Science ClalBeI are al follow8: 

lIt Year Medical ClaI8.-Two Mualim students applied for admission and were 
.telected. 

One Sikh student applied for admission but was rejected as there were candidates 
with better qualificatioDII. 

lIt Year Science Cla".-One Mllslim Btudent applied and waB selected for admiuion 
but ahe did not join. 

Three Sikh students aFplied for admission i two were admitted alld the'third was 
rejected &II ahe had not the requisite qualifications. 

QUARTERS IN NEW DELHI. 

415, ·Jlaulvi 8yed Kunaza Sahib Bahadur: (a) Will Government be 
pleased to state whether the orthodox and ~  quarters, o1asses 
A, n, C and D, in the New Delhi area were primarily constructed for t.he 
ministerial establishment of the Government of India? 

(b) 1£ so, what criterion is observed in allotting those quarters? 

The' Honourable Sir I'rank Noyce: (8) Yes. The quarters referred to 
have been constructed primarily for the ministerial est.ablishment.s of the 
Government of India os n wl101e, i.Il., for both the migratory ond the ~ 
migrrrl,ory personnel required to reside on duty with the Government of 
India in New Delhi. 

(b) The allotment of the quarters is made strictly in accordance with 
the BuIes on the suhject, and no difference is made between the migratory 
·and non-migratory staff in the matter of allotment of quarters_ A copy of 
the Rules has been placed in the Library of the House. 
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QU •• TERS IN NEW DET.J(I OOC1)PTED BY THE STAFF. IN TIllD N.oN.MIORATORY 
O:rFlCES. 

416. -.aulvi Syed Jlurtula Sahib Bahadur: Is it a' fact that a large 
numher of orthodox and unorthodox quarters in New Delhi is occupied by 
the RtafJ in the non-migratory ofiicea, ~  as ~ .  Wiorklr(·De-
po rtn'.ent , Accountant General, Central Revenues, Auditor General's staff, 
de .. etc.? 

The Bonoarabla- Sir J'rankBoyce: Yes. 

RETENTION OF QITARTERS IN NEW DELHI BY THE NON-MIGRATORY STU'I" 
ON RECOl\fJNG ENTITU;n TO A HilmER CLASS OF ACCOMMODATION. 

417. -.aulvi Syed lIIurtuza Sahib Bahadur: (a) Will Government be 
plp.n!wd to r;:tate whether the non-migratory Rtail on becoming entitled to !\ 
lllgiler ~  of accommodation are allowed to retain the class already in 
occupation until such time as t,hey are allotted their own class of quart.ar? 

(b) Iii it n fact that the migratory staff is den1ed this concession, and 
ihey are not allotted any quarters until sueh time as they are allotted a 
quarter of their own ~  . . . 

(c) If the reply to the above part be in the affinnative, what is the 
reason for this differentiation in the case of migratory staff? 

(d) Do Government propose to extend the same concession to the 
migrotory ei'ail? If not, why not? . 

The Honourable Sir J'rank )1'oyce: The attention of the Honourable 
Member is invited to the reply given on the 20th March, 1933, to part. 
(c) and Cd) of starred question No. 799 by Mr. Maswood Ahmad. 

AUCTION OF CONTRACTS OF FOODSTlTFFS ON ST.j,TE RAILWAYS. 

418. -Mr. Sham L&!: (a) Has the attention of Government been drawn 
to a letter appearing in the Daily Herald, dated the 7th JanUAry, 1937, 
headed "Catering for Indian Passengers"? 

(b) Is it not a fact that the system of calling for tenders for foodstuffs 
was tried on the East Indian Railway in one of its important Divisions 
and was subsequently given up os unworkable, as it was found averse to 
the interests of the travelling public? 

(c) III it. not a fact t.hat the system of calling for tenders on the East 
Indian Railwoy was replaced by the present system of oharging a monthlv 
licence fee from contractors according to the number of salesmen employed 
by them at each ~  

(d) Is it not a fact that many of the petty contractors were replaced by 
the East Indian Railway by a limited number of contractors? If so, whv? 

(e) If the answerll to purls (b), (Cl) lind (d) he in the affirmative .• "0 
Government propose to adopt tho same procedure on other State Railways? 

(f) III it a .fsot that the ~  of auationing the. shops was tried by 
the Lahore HI/!h Court Rnd given up Rubsequently In favout' of the old 
system of charging a nominR! rent for shops? 
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(g) U the answer to parts (b) to (f) be in the affirmative, do GOlV'er-umeat 
propose to issue instructions to the State Railways 'to refrain from auction· 
ing contracts of foodstuffs in ~ ~  it;l the best ipterellt of tbe trlJV:Ellling 
~  ' 

~ Boa.oa,iable ~ 1Iull&llUllJ4. ZafrQIlaI.l Khu.: (a) Yes. 

(b), (c) Bnd (d). The only information Government have BS reguds tit., 
practice on the East Indian Hnilway is that given on pages 35 and 36 of 
the memorandum referring to .. Cateriug contracts on J.!Ilil,ways '(, . published 
in the proceedings of the meeting of the Central Advisory Council for Rail· 
ways held in October, 19H6. 

(e) 61),4 (g). The question of catering co¢rW!ts has been ~  with 
the Central Advisorv Council for' Railwavs whose views are now under 

~ ~~~ .  • 
,. ....... 
(f) ~  have no information. 

COMPI.AINTS AGAINST M1!JSSR!'l. SPENCER AND COMPANY, EUROPEA.N A ~ 

or TilE NQRTH WESTBIlN RAILWAY. 

419 .• JIr. Sham L&1: (a) Will Government please statll the ~  

n"mbeT cd complaints received against Messra. Spencer 4; Co., J:juropean 
caterers of' thelgorth Western ltailway, received during tPe year lQ8f)?". 
(bJ WiU ~ .  p1.ease l,Q.y on the table cqpie(f of tlut oQmplaints 

received against Messrs. Spencer & Co., European oaterars, c:iurW.g the year 
1936? 

(c) Will Government please state the action ever taken l5y Goverllment 
in regard to ~  particular ~  re.,eived against ~ . ~  &; 
Co. ? 

(d) Will Government please lay on the table the copies of the action 
taken QY< tj;J8l,1} against Messril. Spencer & Co. in referenoe to complaints, 
received from time to time? 

'-'he -.QWllble Sit Ih.allud Zafrullah lD1&n: (a) G'overnment have 
not received any complaints U'Tld lIJ'e not aware whether any have been made-
to the officers of the Railway Administrution. 

(b), (c) lIo"d (d). Do not arise. 

LoCATION OJ! T,IQUOR AND TODDY SHOP NEAR A HINDU TEMPLE m TRJr 
SECUNDEkA:RAl) CANTONbIENT. 

~. ·Kr. lham La!: (8) Will GovernnJent be pleased to state whether 
itl is a fBct that under Residency Orders Notification No. 85/P. dated the. 
27th ,T uly, 1936. it has been declared that liquor and toddy shop will be-
locnted in hpuses Nos. 1908 to 1913 and 1972. in Secunderabad Cantonment 
~ thnt ~  hQ\.IfieS 1U;8 needed fOl' this purpose) which is declared to be 
for public purpose? 

(b)WilI GO\'ernment be pleased to state whether it is also a fact that, 
tbe ~ . .~  ~  is ia the middle of the inh$bitecl portion of the . Pan 
ijualll'. iecun.iWrab .. d Cantonment, and is quite olose tiD the Hmd ... 
Temple? 
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(0) Is. it 0. flWt that the public of Seeun:derabatt"OaIltoMftlmt MIs, iii B 
petitiea, . dated the 27th August, 1986, addresBed to the Di«triet ~  
and Collf-<:tor of Secunderabad, objected to the location of Iiquo"a.mI toddy 
shop on the site proposed under the Residency Orders and ha .. requested 
that they be kept at their present site, because it is 1)(1 one corner of the 
lane? 

(d) What action do Government propose to take to stop the erection of 
toddy and liquor shop at the proposed site? 

Sir Aubrey .eteal!e: The itrfdl'ination tequired is being collected and 
will be laid on the table in due cou1'l'le. 

UNSTARRED QUESTIONS AND ANSWERS. 

IMPROVEMENT OF THE IlARDWAR RAILWAY StATIO". 

17. 1Ir. Btl Pr&bli.:With reference to the reply to !!tarred question 
~. 663, on the 28th September, 19'86, will Gove'rnttlent ~  a statement 

of ~  progr688 made in the improvement of the Haordwar :Railway Station 
in aacordanee with the proposals detailed in the same? 

The 'Honoarable Sir Muhammad Zafrullah DaD: Works already taken 
in hand: 

(a) Widening a small portion of main platform. 
(b) Shifting of goods shed to a better site. 
(c) Approach roads to station widened and improyeQ. 
(d) Regarding pilgrims' pens to facilitate approach to platforms. 
(e) Alteratil1DS to station building-. Existing island platform will 

remain. 
'Works sWI to be approved: 

(a) New foot over-bridge. 
(b) New waiting rooms on main platform. 
(c) Completion of widening of main platform. 
(cT) Sanitary arrangements and septic installlJtions for all waitiDg 

room lavatories and third class latrines. 
(e) Provision of a separate island platform for excurlion ,lItld pilgrims 

special trains. 

AL'LOWING OF THE USE OP COTS BY lNFBlUOR SERVANTS OF 'l'BE RAILWAY 
MAIL S!EavIcE. 

18. KrA B ••• .JobIi: With reference to part {d). of the r&ply 
given 'by Gbvlmtfhe1it to inj- uniltarred question No. !!19, on the 26th 
February, 1986, will Government be pleased to state: 

(a) whethel' they have since asked the ~  Posts 
and '.lIekigraphs. to 'COIJtrider the . ~  df ftDoWib! tile use 
I'If oOiI8 it! Bett Houtiea by mferior aemmtaof 1he Railway 
Mid 8enibe, ad 

I(b) whflt ~ 'has 't'he ~~ Genm'l tl!.hn in tlhtl matter? 
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fte Honourable Bir I'raDk Royce:: (a) and (b). Ordera have been issued 
by the Director-General sanctioning under certain conditions the supply of 
cots in Railway Mail Service rest houses for the' use of inferior servants· 
from the next financial year. 

. , 

PAYMENT OF EXTRA DUTY A.LLOWANCE TO THE RAILWAY MAIL SERVICE STAFF. 

19. IIr. N·. II. Joshi: 'Will' Government be pleas.ed ~ .st:ate: 

(a) whether it is a fact that the method of calculating ~  duty 
allowance in' the RailWay Mail Service on' the basis of: 
curtailment of rest has now· been abolished; 

(b) whether the allowance is now paid for the actual extra duty 
rendered and whether. the rate of payment is six &.nnas for six 
hours orily; 

(c) whether they are aware that six annas for six hours extra duty 
rendered, is les$ than the allowance paid byway of a day's . 
. salary to an inferior. servant; 

(d) whether any repreeentation was received by the:m from the All-
India Postal and'Railway Mail Service Union on this point, 
praying inter alia for a, copy of the. orders under which the-
principle of curtailment of rest was followed in the payment 
of the extra duty allowance; 

(e) whether the Rupply of the orders WOR refused to the Union on 
the ground that they were departmental notes; arid 

(f) whether they propose to give to the said Union the copy of the 
. orders 'Bslted for and revise the present method of payment 

of the extra duty allowance by reintroducing the principle· 
of curtailment of rest? 

Th6' Honourable Sir :Frank Noyce: (a) No. 

(b) No. The rate of payment is 6 annas for a period exceeding S hours· 
upto 6 hours, as laid down by rule. 

(c) Government cQnsider the ,remuneration to be adequate for the cur-
tailment of rest. . 

(d) and (e). Yes. 

(f) The reply to the first part is in the negative and as regards the 
second part the extra duty allowanee is balled on the principle or curtRil-
ment of rest. . . 

PAY.om.. or OUTSTATION ALLOWANCB TO THB A L A ~ ~  
OpnCIAL8. . . 

20. 111'. N ••• .T0Ihl: Will Government be pleased.to ~  

{&} whether It is • fact that in regard to the 'Payment of the out-
~  . aIlOW1'ftce to' the Railway Man Service officials, the-
first 12 hours of the journey are 'ignored from·t'b.·total period! 
of absence of those of!icialafrom their ~~  . 
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(b) whether in reply to a representation submitted by the All-India 
Postal and Railway Mail Service Union, Delhi, praying for .an 
enhancement of the present rates as also for the cancellation 
. of the orders regarding the exclusion of the firat 12 hours, it 
has been stated by the Director General, Posts and Telegraphs, 
that the allowances were sanctioned as a contribution towards. 
the extra cost of arranging for their second ~  subsequent 
meals when away from home, the first meal being tuken out 
with them; 

(c) whether in England the rates of this kind of allowance. are far' 
more liberal than those in India and whether an absence from. 
headquarters of even one hour is valued and compensated for;. 

(d) whether in reply to a deputation of the Union that waited on the· 
Honourable Member on the 25th February, 1930, this point-
was discussed and whether it was stated that Government-
were not prepared to revise the rates just at ·that time; and 

(e) whether they propose to consider the question now and adopt a. 
basis of payment as in England? 

The Bonoar&ble Sir 1'r&Dk Boyce: (a) and (b). Yes . 

. (c) The system in force in England is entirely different frol1l that in 
India and no comparison can be made between the allowancei'! granted' 
in England and those granted in India. 

(d) Yes. 

(e) Attention of the Honourable Member .is invited to the reply  given· 
to part (e) of starred question No. 1386, put by Pandit Lakshmi Kants 
Maitra in this House on the 23rd March, 1936. Government are of opinion 
that the existing rates are adequate for the purpose for which they Bre 
intended and are not prepared to enhance them; nor do they propose to 
attempt to assimilate the payments to those. granted in England \\ here the 
system and conditions are entirely different. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR .GENERAL. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): The following MeR-
sage has been received from His Excellency the Governor General: 

"In u:erci;e ot iAe power. conleTTed b:I, Rule f of tAe Indian Ler/i,zoti"e Rules, 

I, Victor AlezOnder John, Marque •• of Linli/hgOlo. h .. reby appoint tit.,.. Honourtlble 

Sir ~  ZafrullaA Khan It) l'trfol'1n tltP. 'unctjom aUlgned ft) Ihe ~  

Mem.ber under RIde ~  of. tlte ,aid Rul" on fA. or-ea.,ion of th". genrrol di,culf.io .. 

appointed tor A ~  the 18th February, 1f}."', on the ,tatement of tAe e,timat.d· 

annual expe,uliture tmd re",nue 01 ti,. OOl'ernor GeJleral .in Council In re.peet 'tll 
.", " '. 

RvilUHly •. 

N'" n&st; 
,." "15tA ,.&Firmy;DI1. 

r.i NT/Ii 1100". 
. ~  . inid .tlotJernor ~ .  
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JIr. PreSldeht (The Honourable Sir Abdur Hahim): The lion.)11rabJe Sir 
Muhammad Zafrullah Khan will now present B' statement of the Estimated 
Expenditure and Revenue of the Governor General in Council for the year 
1937-38 in respect of Railways. 

The ltoDourable Sir 1I1Wammad Za1rallah Kh&D (Member for Com. 
merce and ~  Sir, I rise to present to the House the 'Railway 

~  for 1937-38. ~ Members are being furnished with the 
usual Memorandum and documents and, wit,hout detaining the HOllse 
over any preliminary remarks, I shall proceed to place before the House 
the revh:ed estimates for the current year and the budget esti.mates for 
the next vear with a brief reference to the financial resut1is of 1985-36. 
These last ure described in detail in the Administration Report isslIed by 
t.he Railway Board last month. The budget estimates for that ;vear 
allowed for a defici.t of nnder 2 crores, practically all in respect of strategic 
lines. From about the middle of Februar;v, H135, however, railway reo 
f'eipts began to exhibit a downward tendency as compared with the 
earnings of the previous ;vear fmd t.his tendency persisted almost unchec1,ed 
till till" ~  of last year's budget. The revised estimates pre-
sented by l1W last Februar;v rmt the deficit. at just over 4t crores. The 
actual result nt the close of the year was ~ better; we closed with 
It deficit of 4 {'rores, of which 2 crores was attributable to strategic lines. 

2. A change in the s'ystem of allocation which was introduced with 
·pffeet from the current :vpar aftt'r consultation with, (Lnd on t,he advice 
flf two Commi.ttees of this House, the Publie Accounts Committee and 
the Railway Stnncling Finance C'ommittee, has complicated the task of 

~ the current year's results with last. year's, and before I proceed 
"to plnce before the House the revif;ed eFltimates for 1936-37, it would, 
perhapFl, be desirable to explain briefl;y how the estimates of the two 

~  have been affected by this change. As Honourable Members are 
~  aware, the object of tlie change is to reduce over-capitalisation 

ana to put, our allocation of expendit·ure on works on a sounder and more 
'(ogicul basis. It il:l somewhat difficult to set out briefly in non-technical 
'ltmguagr the exact naturr of the cllange. Those Honourable Members 
who nre inteJ"eFlbf!d in th(' teclmic!BI side of the-·que$tion will tind a detailed 
(>xplanntion of the proposals together wit,h the reaRons therefor in toe 
Financial Commissioner's Revipw of t,he Appropriation Accouotil of iJmtillIl 
Railwa:vs for 1934-35. The change consists mainly in providing that 
CApital sbould generally be charged only with that. part of' the cost of an 
asset renewed which repreRentFl a definite improvement, that all renewals 
Rnd replucements should be ('harged to the Depreciation Fund fincluding 
renewals of non-wasting assets which hlld hit.herto been treatqd as part 
of working expenseR) and that ull flums received from the ~  of 
aflsets replaced should be credited to the Depreciation Fund. It is 
.~  t.hat, in a normal year, the ultimate result of these ohanges as 
compared with the previous ruleR should be a reduction of capital expen· 
dit,ure bv Ii crores per annum, an increase in the Depreciation Fund 
E'xpenditi2l'EI Qf shout 1t crores per annum and a reduction in the net 
revenue of about t crare. Far 1936-37, it is expected that the result 'will 
'he a reduction in capital of f crore, a net increase of about ... ~ in 
~  charged to the Depreciation Fund and a ·reduetioh . iDthe .. ' 

( 804 ) 
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~  railwtLy revenue of the year of about 86 lakhs. The result for 1937-38 
IS ~ to be very ~ . In comparing the figures for 1986-37 Rnd 
1937-38 WIth .those of earher years we would, as a result of theRe changes, 
he ~~  to an appreciable extent, the actual improvement in 
our posItIOn. 

3. With. ~  .brief explanation, I shall proceed to give the House our 
pre8eut antICIpations of the results of the (Jurrent year, and here I am 
glncl thut I have a more cheerful account to place b'efore the House than 
I was able to last year. As I have already stated, our actual deficit last 
~  ~ ~L  4 ~ .. When I presented the budget fol' the current year, 
I uIlhcl}l.ated a. sumlur result t,his YHar and put the deficit at 3t crores. 
Allllost ~  after t.he presentatIOn of the budget our earninga 
begull to Improve, and the improvement tended to become steadier and 
mure marked us the year advanced, so that, I think, we would be justified 
in tllking n less gloomy view of the situation than the one that presented 
itself t.o us this time lust yeur. The reilult of the current year's working 
is nuw expected to be a smull surplus of Hi lakhs. (Applause.) If the 
change in the system of accounting to which I have referred had not been 
introduced the surplus would ha.ve been over half a crore. 

4. Our grClss truffic receipts lire now estimated at 95 erores, 41 crores 
lIlore than lust year's figures. The corresponding increase in the ~ 
expenses is eomparlltively slight und we expect our total net revenue to 
bf' 31 crores. This is 3t C!'ores better than last year, or nearly 4 crorl*! 
lIetter, assuming the change in allocation to which I have referred had 
not been made. Commerciul lines by themselves are expected to show 
lit the end of the year a 11Ilrplus of just over 2 crores. The IORS on 
t;trategic lines will be 1'89 crores. The resl.lt of the year's working will, 
ufter meeting our interest. charges in full, leave u surplus of 15 lakhs 
which will be utilised for repaying in part the amount borrowed in pre" 
vious years from the DepreciatIOn Fund. The actual balanct) in t.he 
Depreciation Fund will, at the end of the year, stand lit about 15, crores. 
Our total borrowings from the Funn will be reduced to 31! (Jrores; ~ 
for these borrowings the actnal balance in the Depreciation :Fund would 
hnve amounted to nearly 47 crores. Of this tlbout IJ croreR represent!. 
IIccumulntiolls in respect of the Hurmu Railways and will be handed 
over to Burma on the 1st April next on its separation from India. 

5. Though our present estimat·el-l of traffic rl"eeipts in thp ellrrent year 
nre 4* crores abo,'e the rf'ceipts of the last year, receipt·s in respeet of 
}JILssenger traffic are disappoint.ing Rnd our revised estimate of these 
receipts is 18 lakhs less than the earnings of last year und 60 . L ~  lesl 
than our budget estimate. The total number of passengers carned III ~  
first seven months of the year is less by i per cent. lind psssen!!,er miles 
by 2 per cent. as complned with the figure.s for lalit .yeo.r: The ~  
lead per passenger is 341 miles or half ~ mIle lower ~ U1 the ~  
year. Different railway'l made various kwds of efforts to ImprovE' eflrmngs 
on passenger traffic such us the quotation of ~  TPtll",l fareR, t.he 
"travel-as-you-please" tickets at renuced rntes f.or Inmted ~  and ~  
special II.rrangement on the Assnm Hengol RmlwRY by winch the ~  
class fare for any distance between the ~  ~  .the northern sectIons 
of the system was mnde subject to R T?&XlmUm hmlt of ~ . 5. Though 
all these devices were successful in vllrymg degree!!, they faded to prevent 

B 
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~. deterioration in total earnings under this heltd. It is difficult to avoid 
tJIe conclUf!ion tllst unregulated Imd ~ blls competition is on 
~~  increllse and continues to make ~ ~ into Railway earnings. 

6. Heeeipts in respect of goods truffic 011 the other hand have heell 
'lItlry much ahead of nnticipations. Bettt'r crops (lIld higher prices have 
oombined to give us a considerably increalled ~ . The total carried On 
~  first seven months of t,he ~  recordl'd all increase of 1 per cent. in 
tonnage and 2 per cent. in ton mileltge over' llll'lt yenr's figures. The totn1 
/lumber of wagons loaded on class I railwa:vs upto Ole end of December 
was 3 per cent. better than in the corrMpondingperiod of last year on 
ihe hroad gouge and 6+ per cent. better un the metre gauge. '1'l1e total 
receipts from goods traffic are now expectf'd to show an imprC"vement of 
bver 4 crores (nearly 7 per cent.) as compatPd with last yellr and 4t croreR 
DB compared with the Budget Estimatof-. EXC('l)t fol' conI and manganese, 
figures for each of the principal commodities show fl considerable increase 
over last year's figures. Ag regards manf,!aneRe, I' mi.ght mention that 
during the previous year the Bengal Nagpur Railwuy carried exceptionally 
heavy traffic. Oil-seeds, which were very disappointing last year, have 
recovered, and the traflic in this commodity during ihe first seven months 
pf the year was 31 per cent. hetter than during the corresponding pAriod 
in the previous year. 
" 7. During the course of the yenr, the rnilways took different steps to 
increose troffic earnings in respect of goods also and I might mention 
a few instances for the information of the' Homre. The rebate on coal 
exported out of India was increased by eight annas per ton as we were 
!fti.tisfied that it· would stimulatf\ the export of Indian coal to eastern 
~  and an immediate result was that Indian coal cc>mpeted SllceeSR-
fully with South AfMcsn coal for the Ceylon Government Railways and 
we hOlJe tlllit further eRects of this reduction of ·freight TlIay soon be noticed 
in the sh8pe of larger e:xpm-ts of Indian coul to Singapore, Hongkong and 
the Netherlands East Indies. The rebate of 21) per cent. on wheat exported 
from Karachi' to ports west of Aden which was introduced last year. was 
continued during the current year and W{\S extended to portR elUlt of Singa-
pore. The. exemption from the 8urcharg'1 on the (".oal freight hitherto 
enjoyed by bunker coal was withdrawn with effect from November last os 
we were convinced that this would not afiect the traffiq to Calcl!tta. The 
freight rates on .Central Provinces. coal' hove peen· brought uptoa level 
with the scale applicable to Beng!'l coal for: longer distances . 

. 8. With an 'expected increase of over 4} ~ in receipta it was only 
to.be expeCted that our expenditure should also show some inereufle. Our 
. ~  working expenses ue expected tQ be 62 laklls more than last ~ 

(6f which 8 la.khs is on account of restorotion of the cut in pay) and 24 
f,),khs above the hudget estima.tes. In the accounts, however; owing to 
ine change in o.lloco.tion already referred to by me the total working 
ei.1,)enses will appear at a. ~  whieh is t crore below the budget ~ 
~  .and 12 lakhs below the ~  ~ the' pre"riolls yenr. . 
".{t. AS'.I nave said earlier in the course of my speech.omi ~  
&om the Deprecintion Fund Will at the end .of the year' stWl,d ~.  811 
~  .lP.his, however, will Dot be t.he oply . ~  of t.be RlW,WaYR .under, 
the present arrangement at the end of 1936-87. In addition to the liability 
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to repay loans from ~ Depreciation Reserve, which are a first charge 
on future s';'1'pJuses •. railways have a.n .undi8Qharged liability' to general! 
revenues :vhlCh would come into operation imrnediately these loans have' 
been, ~  When Railways ~  begin to .earn surpluses, and ~ 
they ean resume paYID\IDt pi .nprInai QontributioD.s, they are expected to l 

repay to ge?eral reve.q.uos the .B:coulIlulut9d·tll'rearR· of contributions ~  
ment of WhICh has been s.uspended $ince 1981-32, 8.Ild which will at thei 
end of 1936-37 amount to SO! crores.The Separation Resolution'providesi 
t..?!lt if in 8.Ily year railway revenues are i.n¥uflicient to provide a contribu.· 
tlOll to ~  revenuelil.of one per cent. 00. the capital at oharge,Rurp!us' 
profits In the next. and subsequent yearswiU Dot· be deemed to have; 
accrued for ~  of division unless such deficiency hRs been mode: 
good. Even If we assume that froUl the next year railways would begin 
to earn surpl uses, existing liabilities will noL be completely dischnrged for 
1118.llY years Bud melinwhiJe further liabilities in respeotof contributions 
to genera.! revenues wiUc:ontinue to accumulate. It will- thus be .~ 
pOl:;sible for Hailways to resume current contributionB'to general' ~  
within any rea8Ql!Ul.ble period that cail be foreseen. The wisest plan ~ 
the circumstances appears to be to write off all theRe liabilit.ies and to' 
start the next year on the bll.8is of a dean Blilte so far as these lia.bil i ties: 
are concerned. It might be urged tbnt the adoption of this.oourse would; 
result in depleting t.he Depreciation .... \md to an unduly low figure. Ail· 
objection of thi.s kind would have some theoretical validity but I do noti 
think we would be incurring any undue risk in adopting the oourse that 
I have suggested. The actual balance in the Deprecia.tion Fund at the 
end of l{l86-37 is ·exJlecLedto be in the neighbourhood of 14 ('rores, 
excluding the share of the Barmn RailwR;\'s, und, 80 far as we can foresee 
at present, current cont.ribut.ions to the Fund would be more than suffi-
citmt to provide for all our ordinll.ry needs. The opening ~  in 
1987-88 may be safely J'egarded as suffieient to provide for all emergencies 
that we can at present foresee. Another conBideration that might be· 
urged is that. general reven1Jes should not definitely abandon all claims to 
tIle ",-'('overy of nearly 31 Cl'Ort'1'l dlle nnder the present, Convention. A 
moment's rpfiert.ion will, however, I!onvince Honourable Members that 

~  reVf\nllCS arf' ~  to benefit far more under the suggesLed arra.nge-
ment t.han Hnder the ~  Convent,ion inaRmlwh IlS if the Convention 
is not· modified SF! slIggeRted, ~  revenues would receive nothing till 
the ])('preciflt-ion }<'Hnd hll" heen repflid over 31 crores. On the ot.her 
IlIInd if the tinCtnr.ial r!'RIlIt", of 1937-38 Rnd succeeding years show Rur-
p'1'lIs8s, us we expect., general revenues would begin to ~  Home bem'fit 
immediately under the new arrangement. It would he weI! to remt'mber. 
in this connection thRt. since the dnte .of the sepRration of railway from 
general financPII in &l,;ite of n prolonged period. of exceptional ~  
general revenue'S huvt, on till:' whole received 42 croreR from railways, an 
average of 3 ~  per annum, in addition to nearly 26 crorCR on Rccount 
of t,he kRS on the worki:i1g of strategic Ii.nes. It. is. t.here.fore. proposed to 
bring before the ~ foJ' it.s ~  Rt al1 early dRte a reROllltion 
embOd:ving an ameIldrnent of the Separation Resolution of September Hl24 
8S outlined above. 

10. :From the 1st April next the Burma R1IilwlIY!'i will be separnted 
from the Indinn State Hailwa:v System and it. would ·fneili.t&te oomparison 
of figures if I were to ~ 'wfn}'/:!' the Houlie ~  of "the ftlvised esti-
mutes of Hl36-37 exdudiJlg' Burma RnilwRy.8': 'In:' the· eUlTent year our. 
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total. estimates of reeeipts from lilditlIl Railways is 91 t crores. Our total 
workmg ~  are expected to be 61']8 C1'Ores. Including miscellane-
ous ~  ~  net revenue from which interest charges will ha.ve 
to be met will be Just under 30 crores and thus the surplus in respect of 
the Indian System of Railways alone would be 42 lnkhs. For 1937-38 we 
have eloltimated our gross traffic receipts at 9O! crores aild our expellse8 
at 61t Cl'Ores. Our tota.l net revenne including miscellaneous ~  is 
expected to be 291' crores and interellt charges 291 crores, the result behig 
" surplus of 15 lakhs. This amount will ill nccordance with the "modifica-
tion of the Separation Resolution that I hnve outlined n'bove, be tl'811f;-
ferred to general reVfmues. 

11. It is possible that Honourable Members may be disposed to regard 
our estimate of earnings for 19i17-88 as somewhat conservative. Wp 
cOlUlider, however, that there is still need for caution and that there would 
be no justi.fication for estimating them at a 'iiigher figure. Indeed, I 
would be happy to discover at the fIDd of t1'e year that our estimate had 
not been a little too optimistic. We expect 8 small improvement in 
passenger earnings 8S a result of the general improvement in the eoonomic 
situution that has been notiCleable fnr some months. But, having regard 
to the proportions of competition from the roads, any improvement under 
this head cannot be very striking. On the other hand We are doubtful 
whether Mle pl'esent level of goods traffic cun be relied upon as R definite 
index of conditii:ms during the next year. In 1934-85 our earnings were 
nearly 3! crores better than in the previous year but this waEi followed 
by a period of comparative st.agnution and our optimistic ~ ~  in res-
pect of 193!)·36 were proved to have been unjustified. During the CIllTent 
year again WCl have experienced t\ steady increase in traffic but it is too 
early to predict with any confidence thut the level attained during the 
last few months will be maintai.ned, I believe I have gone as far as it 
would he safe to go in assuming that the total improvement in earnings 
that has token place in the current year may be maintained at a slightly 
lower level on un nverage during ~ next year. I think there is at the 
mOlnent not enough justification for ass\IIIl;.ng that the level of improve-
ment reached during the last three months will be maintained throughout 
the next year. 

12. We 118timate ollr working expenses for 1937-38 at 481 crores or 14 
lakhs more than in the current year. The main reason for this increase 
is that, as a result of the introduction of Provincial Autonomy, it has been 
decided to give effect to the principle of sub-section (3) of section 187 of 
the Government of India Act, 1935, which provides that Railways shall 
pay to Provincial Governments the expenses incurred by the Intter in 
the provision of police required for the maintenance of order on Railway 
premises. The total cost of this is estimated roughly at 16 IBkhs. It 
hus also been found necessary to make a special provision of 8 lal{hR for 
reconditioning of wagons on the East Indian Railway 8S an alternative 
to the purchasing of new wagons. The cost of eoal is expected to increase 
by about 6 1akhB on aooount of the rise in the price of coaL Against 
theRe increases we ~ certain savings in repairs and maintenuRce of 
rolling stock and gratuity payments. 
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13. If thest' estimates turn out to he; correct. the Deprecintion 
Reserve. which will open with an actual balance of 13i m"Ores and will 
receive a net accretion of 6i crores ss the difference during the cour8t:l or 
the year between the contributions to it and the withdrawals from it. will 
stand at 20t erores at the end of ,the year. 
14. The estimates which I have just presented to the Hom.e show n 

net surplus of ! Ii lllklH; hf,j,h fOT the current and for the n('xt year, but, 
apurt from the impossibility of forecasting at thiR date with any approach 
to accuracy what the results of the year beginning six weeks hlmce ate 
likely to be, I think it my duty to sound a note of warning. 'fheso 
surpluses are based on the present system 'of accounting and, I ~  

it will be generally agreed that, even after the modification introduced 
in the current year, the system leads to over-capitalisation, as it allows 8. 
debit to capital of expenditure which should, on sound financial principles. 
be correctly charged to the revenue of the year. The complete proposab 
of' Government, which have received the general approval of the' Public 
Accounts Committee and the Railway Standing Finance Committee, con-
template that revenue should provide about It crores per annul\l for 
expenditure at present charged to capital to cover the COAt of miMr 
improvements and additions and of unremunerative works, and in addi-
tion about 5 <:rores for amortis,atiim of capital. It is essential to remember 
that railways cannot be considered in a completely satisfactory position 
Until they Rrf' able to provide at leRst the former amount. We cannot, 
therefore, afford by reason of these estimated 8ul'plusesto allow any 
relaxation in our efforts to improve still further the net revenues of <lUl' 
railways by economies in expenditure and increase' in our earnings. 

16. I now turn to our eapit3J programme for 1937-38. The total pro-
gr!lllllne of works not charged to Revenue will remain at about ~ same 
level us in the current year. It is only wit.h regard to wagoll;; that wo 
shull incur larger expenditure., We propose to purchase 2,000 wngon;; 
in .. teud of 750 for 1937-38 and this increase appears to be jURtified by tiU-l 
recent improvement in goods traffic. Our expenditure 011 rolling sto(l){ 
including the cost of these wagons will be 3t erores. We are also provid-
ing 41 crures for truck renewals, ~ crore for bridge works und 21 ~ 

for other structural works. 

16. We have examined a few construction projects in the current 
year and have come to the conclusion that two lines in Sind are lik(.,J'y 
to prove remunerative. One is the Sind !tight Bank Feeders line frolll 
Larkllna to J acobubad 11m) the other fWIIl Pithoro to 'fundo Mitlm 1""11111. 
If the Standing Finance Committee for Railways approves of thefole proj(;>cts 
and they are ultimately sanctioned, we shall during 1937-38 requir(' about 
30 lakhs for these two projects. . 

17. The tobll eost of ali works included in our progrlllllme for 1987-31-1, 
if everything workR lip to sehedule und there are no delu.v!; of an.v Rort. 
will he 111 croreR, of which 1 a ClOre ,,·ill he filet from Rtorml in stock. 
From PRst experience, however, we call RBfel.v 6Rlmrne that it i;; ver:\" 
improhnblt' that anything like the full proviRion will he utili!;ed during 
the course of the year. Last year ",e applied a rough and reRdy standllrd 
of a cut of about 10 per cent. on Mcount of non-utilisation and we now 
find that this was an under-estimate. For 1937-38, therefore we propoRe 
to Dlake a larger all-round cut and have provided only 8i crores under 
this head. 
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'18. It will have been notieed from whatl have already said that we 

do not IJropbse to embark upon 8 large programme of expenditure or 
de'9'eloillnent. We dd ;not feel that we would be justified in doing this 
even though there are signs thltt ,va- :ha.ve at least temporarily got away 
from the, wGrstof the depressi9n. In, saying this ); do not wish to 
imply that we I\re ~  no preparations, for ,the better timet! which ~ 
ull hope are in prospect. We ,fully l'ealise that, if traffic develops, \t e 
must. ,be prepared to deal, with it IWd u)()ve fonva.r.d with the timed. But 
till there are more substantial indications that we are in for a prolonged 
period' of prosperity, it ,WQuld be wise to ,move cautiously. Vario.us 
'easons have been given for'the increase in our 'eawings during the current 

~ . 80me JlPople believe that thp increase is due:mainl;r to, the rise, ill 
cottlmodity prices. In Q country like Indi.aany ,rise in the prieosof 
staple {lommodities is bound to enhance the spendipg capacity of the 
hulk of the people and Railways jn due course would:-get their ~ of 
this additional prosperity_ Other people elaim that th,main readon for 
the improvement must be sought in the rapid deterioration of the inter-
national situation and that, therefore, the improvement is likely to ~ 
to be only temporary and. is based on ~  firm foundation ... There are still 
others, and among them very em.i.tlent authorities, who ~ that there 
is Ii real improvement iD trade conditions throughout, the ,world which is 
liktlly to continue. The fact that the ,upward tendency in staple ~~ 
di1;y prices began to mimifest itself before any serioult diaturbance of the 
international situation became a feature of world news appears to lend 
I'upport to this view. One pleasing feature in the' improvelllent is. that. 
the iJ.lcrease l1as been gradual. A spectacular rise iR often followl·d by a 
speCtnculllr fuJI and t.he gradUlll chnractif'!r of the improvement that' we 
have experienrt'd leads one to hope that we might at no distant date get 
hlick to a steady market at neither too high nor too low a level of prices 
which will ~ the producer a reasonable profit. Given such a condition. 
I feel little doubt that the railways, though they may not be ablc to set 
IIside large surplus profits each year, will be able to pay their own way 
and save reasonable sums for ~ ~. 

19. As an example of what railways are doing to I,repare for the iuture, 
I would Tmmtioll 0111', t'xl'C"'iHl!'nt we intend t,o tryout this hot weather. 
I refer to our scheme to run an experimental air· conditioned coach on one 
of our daily nlnil ~ . Thcse coaches Rrc now a common feut,ure of 
American Railway ~  where trains run very long distances as they do 
ill Thdia, In fact, in America, there are many trains completely air-
conditione.d from end to end; our proposal is in the first instance to tUll 

one first C)BSS coach on each train of a particular semce. For this' purpose 
five coaches ~ now under construction. The total additional cost of the 
air-conditioning equipment for these five coaches is estimated Ht 
Us. 2,40,000, and it is hoped to recover this by the imposition of Ii smnIl 
surcharge on each ticket issued for the additional comfort provided. Tho,} 
main feature of air·conditioning is that the traveller lives and sleeps in 
the sume temperuture from the beginning of his journey to the end. The 
eouoh is provided with a constant supply of fresh air at an e,-en tempera-
ture, no matter what the outside conditions may be. Dust, cinders and 
other similar discomforts· incidental to railway travel in India are elimi-
nated. As I have said,' this is only an experiment. and wlJether it will 
turn out to be a successful experiment or not only the fut.ure C!Ul decide. 
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,\ 11 we can say at present is that similar experiments in other cOlllltrietl 
~ ~ been successful and· have considerabty increa"ed the. ,popularity of 

/'Hllway travel generally. If the experiment proves·.8 sueeess,. we shall go 
ahead on a larger scale, and I hope. I amnotlookiug t,oo Iar into ~ futllre 
when I suggest that it may be possible. to. :run ~ ~  air·condit.ioned 
truinR including third class coaches wherever traffic. conditions justify. 

20. We have ~ year been able to set aside a further SUlll of ~  
for researoh purposes. Nearly the whole of this has heen expendod upon 
nn invAstigation into the stresses to which the track is subjecwd. 'I'h(; 
research. which is not yet complete, was rather ambitipus but work rm 
! he subject which had been ini,tiated in the United Stutes ·of America had 
yielded tmcli remarkable results that we were encouraged to make au attempt 
upon it. Thf' jlll'a waf; t.o men.FH,re the streRf>es set up in the rails and the 
'ish'plates which join the rails together. If these could be rocorded, . we 
should no longer need to rely upon empirical forrnulal. in which, for 
obvious reasons, it is necessary to incorporate a generous factor Qf safety: 
and if, as was suspected, this faotor was too libetal. it would ~ .  
possible to postpone relaying and to 11se eXisting--track under higher load· 
ings than it had been supposed ~  was capable of ~ . The mtmllure· 
1I1cnt of these stresses requires exceedingly delicate ami special II P}Jllrut U;) , 
';)Id the apparatus originally purOOased . for the p.urpose failed to ghe 
reliable results .over the higher ranges of speed, It, looked at one time I1S 
j hough we would have to abandon the experiment. The perseverance ~  
ingenuity of the officers entrusted with t.he .research. however, cIluhlecl 
thpm in the end to overcome these difficulties, and the ~ L  entailed in 
ohtaining modifications in their appliances was very usefully employed in 
,]cwising methods for correcting instrumental errors. They also eIJccspcied 
in evolving an appliance for· reoording the actual shape of the W9.ve 
Rssurned by the rails under a suocession of wheel .Joads. Measurements 
have already been recorded in many thousands of photographic .~. 
but the investigations are still being acti-rely . pursued 'and it 'Would . btl 
premature to attempt final eonMusioos at this st&ge. Sufficient haR been 
;lone, however, to demonstrate beyond real!lODable doubt that theforlTlllla 
~  the increment of rail stresses due to speed as worked out by the 
Bridge Sub·Committee in 1925 is open to revision. It has also heen shown 
that, in many cases we can safely substitute, for the extremel.v,- .~ 
relaying tha.t would have been considered necessary in the paRt, It. lIH'thod 
of strengthening that will result j,n appreciable. ~ ~ thiir hean. 

21. Another. in.veRtigation which is in prQgTeslJ. ;fe/atsH to ~ ~  
hardening of rails; ~  heavy stresses to which thy ara 8Vbjected ielldto 
wear and deformation of rails and, if the poiDts . . . ~ now under 
trial come up. to expectations. ~  lives will. be lDateriBlly prqiculll"ed 
and we may be a.ble to effeot; considerable economie., ~ .tha.t direction. 
The hardening proceas under . ~ is a comparatively cheap .one. 

22. The reclamation of sora.p materials haa engaged our attention 
C'.onstantly. A series of teste recently oonduetedindioBte thnt. it iF! 
pORsible to utilise for spring plates old tyres that ha.ve been re-rolled in 
the East Indian Railway mills at 1amalpur. As 8 consequence of thi'l 
t here should be an appreciable Baving in expenditure on new materials. 

23. Two promising lines' of researeh haVE! only just been determinf'd 
IIpon. One relates to an attempt to improve ~  steam cylinders 
. 'i. ilie high-er ~ rangee-a. matter- that is assummg llpemat'tilijloftince 
in" these days: of competition for traffic. The other relates ito "1'e80",OO intil 
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certain properties of lubricants about which our knowledge at present is 
very limited. This will involve an extensive series of laboratory tests in 
which we have been promised the collaboration of the Industrial Hesenrch 
13 ureau of the Indian Stores Department. . 

24. This cold weather we have had the privilege of a visit from Sir 
Halph Wedgwood, Chief General Manager ~ the London lind ~ 
Eastern Railway, together with Mr. W. A. Stanier, Chief Mechanical 
Engineer of the London Midland and ScoUish Railway and)fr. H. 
Cheadle, Chief 'l'raffic Manager, South African Railwa.vs, who have cOllie 
nut to India at the invitation of the Governrllent of India to help liS in 
finding a solution of our financial difficulties. This invitation was if;f;ued 
liS n result of a recommendation by Sir Otto Niemeyer, reinforced hy /I 
further recommendation from the Public Accounts Committee, thnt ther'J 
~  be a general overhaul of railway finances, ns it was essential, if 
Provincial Autonomy was to be given a fair chaBce of success, that. ~  

should be taken to ensure that railways will not, in future, be a burden 
upon generul revenues. Sir Ralph WC'dgwood and his collt·ngues have 
undertaken an extensive tour of India during which they have hlld dis-
CURRions with all the principal railway administrations who have placed 
their points of view before them. They have taken the opportunity of 
exchanging views with officers of the various Provincial Governments on 
the vital problem of road-rail transport. They have also hpld conversn-
tion!! with the representatives of the principal commercial bodi('s through-
out the country. 

25. Having heard all sides, I feel sure that t;ir Ralph. Werlgwood's 
committee will be able to give us very· valuable advice IIJld ~ . 

Railways in India have reason to be proud oftbeir achievements in tht) 
past but I am quite sure that there is 110 inclination in any quarter tc 
claim that the system is a perfect onll and that there is no room lor 
improvement. Those who are responsible for administering and running 
the system of railways in India are only too willing to Hdmit mistakes aud 
shortcomings and to accept advice, and I know of no mun who is in n 
bp.t.ter position to give such advice than Sir Ralph Wedgwood assisted by 
his able colleagues. 

26. In conclusion. I would again desire to giv.e expression to my sense 
of gratitude to the Members of the Railway BOai'd and all those who ma,Y 
in any manner be connected with the administration and working of our 
systp.m of railways for the loyal co-operation and assistance they have 
~  me during the last two ~ I shall alt!() take this opportunity 
of conveying my thanks in particular to BirRaghavendra· Rau for the 
Rrlmirable way in which he has watched over the finances of the ruilways 
for the last five years. (Applause.) i: am :sure, the House will join wit,h 
me in offering him our sincere congratulations on the very well deserv(,d 
honour that His Majesty has been pleased to confer upon 'him in recogni-
tion of his very valuable services. (Applause.) 

COMM;lTTEE ON PETITIONS. 

Mr. Pnaldellt (The Honourable Sir Abdur ~ I have to announce 
t.hat under Standing Order 80(1) of the L ~ .  Assembly Standing 
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{)rders, the follo",·ing. Honourable Membets will form t .. CQmmit*t on 
Petitions, namely; 

(1) 
~  

(8) 

Sir Leslie Hudson, 
Sardar Sant SIngh, 
Mr. M., Ghiasuddin, 

.j 

and 
(4) Mr. Mathurodns Vissanji. 

According to the provision of the same Standing 
~  will be the Chairman. of the Oommittee, 

Order, the Deputy 

ELECTION OF THE STANDING COMMITTEEJmR TIlE DEPA.RT· 
MENT OF INDUSTRIES AND UBOUn. 

The Bouourable Sir I'rank Iforce (Member for Industries and Labour): 
Sir, I move:' 

"That this Assembly do proceed to elect, in such maDDer aB the 1!0000urable. tJle 
PresiderUo may direct, three lion-official Members t,o serve on ~  ~  ~ 
to advise on Bubj"cts, other than 'Roads' and 'Posta and Telegraphs, WIth whlch 
.the Department of InduBtries and Labour is concerned." 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That this Assembly do proceed to elect, in luch manner aB the Honourable the 
. ~  nuoy ~  three non-official Members to serve on the Btanding Committee 
.to adVise on subjects, othel' than 'Roads' and 'P08t-a and Telegraphs', with which 
.the Department of Industries and Labour is concerned." 

JIr. If ••• 10lhi (Nominated Non.Oliicial): May I Ilsk the Honourable 
Member what work last year's Committee did during the year, how many 
meetings it held, and what subjects were discussed by the Committee? 
I know, Mr. President, that the work of these Committees il! considered 
to be confidential, but, still, the House is entitled to know the number of 
meetings held and the subjects thnt were discussed. If the Honourable 
Member goes 8 little further and ~ us n little more about the working 
of the Department, we shall be ver,\' grateful, but in Bny ease he must 
give us information regarding the meet iugs held and the subjects 
discussed. -

The Honourable Sir I'rank Iforce: Sir, I am very glad to be able to 
do so. I may inform my Honourable friend that this Committee met on 
two occasions-I always endeavour to have a meeting every Session-; 
it discussed five subjects-the DrRft Convention limiting the hours of 
work in coal mines, the Draft Convention regarding the establishment of 
an international st'heme for the maintenance of rights under invalidity 
.and old age, Bnd widows' Ilnd orphans' insurance, the Factories (Amend. 
ment) Bill, the Trade Disputes (Amendment) Bill, and the scheme for 
the development of broadcasting. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That this Assembly do proceed to elect. in such manner as the Honourable the 

Pl't'sident may direct, three non-official Members to serve on ~  Btanding Committee 
to ad"ise on subjects, other than -'Roads' and 'PORta and Telegraphs', with whiea 
.the Department of Industries and Labonr is ~ .  

The motion was adopted. 
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:Kf. PrtIldeat (The Honourable Sir Abdur Raliiln): I may inform. 
Honourable Members that the election of Members for - ~ StflDdin'g: 
Committee for the Department of Industries 6Jld ~ . will be-
conducted in accordance with the principle qf ~ .  repres'entation 
by means of the single transferable vote': -The' dates' 'for 'l'eceiving 
nominations and for holding an ejection; . ~ for the Committee-
will be announced later. 

THE A L A ~ PRODlJCE (GRADING AND MARKING). 
BILL. 

8JiI ti1tja ~  Ba1P8l(Becretary' Department :of EduClation, Health· 
and Lands}: Sir, I introduce the Bnl topro'iiide fof the grading and 
marking of agricultural produce.. ,"; , " 

The Assembly t.hen adjourned till Eleven of the CJock on 'thutsda.y .. 
t,he 18th February, 198'7. 
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